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! NOTIFICATION
N300 —Inexercise of the powers conferred by sub-scction (1) and clause (xix) of sub-section (2) of Section 54

< sub-section (2) of Section 104 of the Chhattisgarh Land Revenue Code, 1959, the State Government hereby makes
D@ amendments in the existing rules ;:—

AMENDMENT

}

~ the said rules,—

-l (4) of the rules framed under sub-section (2) of Section 104 of the Chhattisgarh Land Revenue Code, 1959

= 2ollowing words shall be omitted, namely :—

“and he shall, if required, give an extract of any portion directly affecting his rights to ary applicant whose
"zme is there in recorded, on being provided by the applicant with paper for the purpose”
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No. 4390.—In exercise of the powers conferred by sub-section (1) and clause (1xix) of sub-sectic
959, the State Government hereby mak

258 read with section 256 of the Chhattisgarh Land Revenuc Code, 1
amendments. in the existing rules :—

AMENDMENT

1. In the said rules,—

For rule 56 (2) of the rules framed under Secticn 236 of the Chhatiisgarh Land Revenue Code, 1959 for iz

“Rs. 10.00, Rs. 15.00" shall be substituted.

In the said rules,—

el naln2ii—
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the following words shal be inszries. :

After rule 65 of the rules framed under Section 236 of the said A<t

Records & Settlement irt Cases where any inst
by a general or special order issue such dir
deposit and accountin

"However, Commissioner, Land
authorised to issue computerised copies may
rding affixation of copying fee in the form of court fee stamps,
follow such procedure as may be prescribed.”
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